ra s (D

From.

iad

flficer

f the Howse s
40.'?,1..MT-EUM&E&...,Cnn!lituenc}'{.ﬂ"mﬂg af biae € pnstitun

Affidavit 1o be Fuenished by the candidate alongwith Nomination Paper
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( sirike out whichever is nol upplicable)

Independent candidare,

Election, do hereby solemaly affirm and stale on cath s under:-

13 [am a candidate set ujr by Tﬂ_bt{dg[iu JI~-r name of the political pa:rty |

{ (2) Details of PAN and status of nling of lncomé tax return :

Sy

m."n.hi.hh] w u.lhl.'\]m. db b aleive

¢ am contestimg iy an

| Wames

3 S1. No, | Permaneant The financial year for | Total ineome —‘
=i Account Number | which the last shown In Income |
= {PAN) Income-tax return has | Tax Return { in |
N — i fooonfled __{kopeed
L[Sl NT/ MNIT & NIL |
s st B \DAHIPCOSYs] NI L NI L |
I ek NA N A NA
i Dependem 2 N A AN A ~oA |
5, preﬂdeMSHI A A N A A A ]

(3) The following case(s) s/ are pending against me in which cognizance has been taken by the conrt:-

r—

Sl [ Offence Description |
No. — N ]
{a}) | The details of cases where the court has taken

engnizance, Sections of the Act and description NI c‘f |

of the offence for which cognizance taken I

|

| (b} | Name of the coun, Cuse Mo, and Date of order N.I / ]
taking cognizance | '

(¢} | Details of Appeal (s} / Application(s) for revision o i - o ]

I,Ifany} filed against the above arder(s) - NI i

4. Cases in which | have been convicted by a court of law(other those rere:rmd 1w in Form 26):

'{u:l The details of cases, Sections of the |
i Act and description af the offence for |
[ which eonvictad | i

| (h) ":*fmﬁﬁrm:ui-trs b Case No_and
|
! | Diateds) of order{s) .

NIL

NT/




{5} [PUnishme " IMpPa. ,

B L

ANA

iap Thut | give becem bebow (he detuils of o e assets (movable and Loamovable et ) of mysel,

mw spouse and all dupendents:

A Details of movable asscis
o

I, Assets in joint name indicating the extent of joint ownership will also have to be given .
2 In case nfﬂ:ﬁsiy’inwﬁtmrm, the details including Secial Number. Amount, Date of Deposit, the Scheme.

Mame of B

Trstitttion and Bramch are w be given

i. Walue of Bonds/Shane/Debentures us per the current market value in Stock Exchange in respee o Hawed

companies and a5 per hooks in case of non- fisted conpanies should be given.
1. Dependent’, here means u person, substantially dependent on the income of the candidate.
5, Dewiks including amount is to be given separately in respect of cach investmaent)

. Descriptioh  + . Self Spouse Dependent-1 | Dependent-2 | Dependent-3
| No, o | I
N ; | A
i | P - = | ;
(i 1 ashm_lmnd T2, 8591- jg,ﬁm/(‘ N A N A | f_\{_ﬁ-__l
(i1} | Details of Deposits in Bank Bow ' - !
accounts (FDRs, Term Deposits Beaw off ;me? ;f I
and all other types of Deposits |7 #04 € AL A NS ENT- ‘
| | e <
=5 with Fi i |
fnstitutions, Non Banking 4ty 5 e d 1S VO 100 |
Financial Companies and £ |
Cooperative societies and the 532 IBE7L ' :
_ | amount in each such deposit 5355/" 1.0, 00/ | |
{iii) | Details of investment in Bords, ’ | A '
[Debenmres/shares and units in '
compicoMonnl Fwcswa | VIS | NTL | NA | NH
: | others and the amount. '
{iv) | Deuwils of investrent in NS5,
Postal Savings, Insurance Policies NT K‘T{: PNo ‘ i
and investment in any Financial i
| Instrument in Post office or = ‘{‘ 23/ qéﬂgm; Mq N A | N R |
insurance Company and the peem \— |
i__ SO r'lrf P20y | T 1
L (v} | Personal loans/advance given to = ' i
| | any person or entity including |
! | tirm, Company, Trust etc. and MNTLA MNT/ NA NA | N ‘ﬂl
! | tther receivables from debtors ! |
I and the amount, il B ey Sl e |
iv) | Motor Vehiches/Aircrafis/ NA r |
Yachs/Ships (details of Make,
I I Registration No. etc, Year of NI ‘ N'E é N i ! N lﬂl |
I_ 2 _}‘I.Irchu!.canﬂlmqmn} H el i
{vir}| Jewelry, bullion and valuable el povvam 4 Aol o ' (
| ! thing (give details of weight and Bk g - s - n A ] N A | M ‘:I l
prae) - A 49 S"‘ﬁ‘r“" 109 PR (ESTeTm— - =
13,264,000/~ 180,000/~
cilves gvun-  Tilvexeram-
48 =g Cs P

1,040/~ Yotke) T AT T



4 /ity other ssets such .3 vahus of

11 Zims/interesi

ll'u, , Ciross Total value

& Dretail SReTS!

,f'\fi'.d'_

L"? 8¢ 9,96

NI L

22

~NA | NA
Al NA

N ';ﬂ_|

NF!

(Mete: L Properties i in joint ownership indicating the ¢ xtent of joint ownership vill also have 1o be indicat. d
2 . Each land or building or spartment should be mentiorsed separitely in this format.)

| 5 Dﬂ!ﬂlﬂlﬁﬂ | Self Spouse | Dependent-1 | Dependent-2 Fiﬁﬁﬁmi—j |
Mo i
L. e : |
i Location(s) | T ﬁﬁ““ﬂﬂﬂ"f s NA g
_Survey number(s) B !fudﬂ'r}__ -I- = Bl
Avea (Total measurement in ] {
acres) NIL 7 A | NA | WA
Whether inberi |
wmhfwm B NT L yes N oA N A NA
ity el v | 78 | arn | MA
Eﬁ%ﬂ%‘ﬁ? NIL |\ v | vA [ nA | N
purc
wyorsemomen, |\ AZZ |Az2 | NA [ NA | NA
comstruction e, %
wmmcm markel AT 7 ;'2!.{)0;{35?}- MNA AL A N A i
(i) Aevaln Pofm
ol A Pagee] NA AR | NE
rea (Taotal measufement in
ah) NIL |0l NA | NA | AR !
et NIZL |y NA | NA | ANA
iyt | p7z | NEZ| WA | NB | NA
atbatth i 08 totm ok NTL | ALl aa | A | NA
| purchase
e i?‘éf:‘:}‘.,;‘.;':.,,"“ R AN AN R R
construction afe e fe N e
'! :ﬁﬁq:mmatﬂ:urmnmwm AETE: d}m}rm/& A H_ i ANA i A ﬂ._ N
iii) | Commercial Buildings e ' |
| AT | azs | am | NA | NA
] | :Survey number(s) . j et ]
|| mesremert iz 8) NIL| Nzl NA | N8 | NA
3

— afTT E_,WC\"



I
f

-

¢ Sty TN | NIZ | N [ NA T NA
e e | NEL | ML) NA | ANA | NG
(ort of property (i case of | T abnn b owea o T i |
| |E:.$m$]uﬂwhrmbf BT NIL NA N A ! NfA |
| A-u_:r-lln:vﬁ[m:r;r . | - i ]
oy by way of NTZ | NILZ | NA | N8 | NA |
| (s e | N '
Lot T NI ML MA | NP NA
(iv) | Residential Byildings (including . il e = =

i fen L_o.hr ) I
T NIL Podbmac ag | NA | AA
| - my i'lﬂﬂ'lhl::r(sj - OF Lo = )

| |aay e TAzZ [98RE NA | NA | NA

i [;ﬂlmgfm NI L 4’5&%{‘%* | NG A

lomang " [NV7g | yes | vA | MA | N

| | |72 [ NZZ | vA [ NA [ AA

! Cost of property (in case of : .

e A7y | Nzo | WA | AA | NE
worioamen, | NTL | 22| AR | NB | NR

| consiruction ede.

| Agpima Coresimte N7 7 (2,890 NA | N A | NA
'lh-} Dp::;;fjmhasimmin N.?.(.’f NT/ ANA NP\ NJ:I

e s | NTZ |5292f NA | NR | NA

i) I give herein below the details of liabilities/ dues to public financial institutions and government ;-
(Note: Please give separate details of name of Bank , institution, entity or individual and amaount for each item)

8. _“—Uﬂ:ﬁpﬂgﬂ_ Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
i M 2

T ! :_.1:..? ur::luulp Bank/Financial N I / _I_-’.’— pl N |
I'Nn&mt nf‘EmL or Fl A A o Iq ij ‘

Amount outstanding
Faure of loan

- | Louwn or does to any
individuals! Entity other than

mentioned in (i) above, N_IL NI L N A N ffl l N F[' ‘
|

T LR = e 2

Maume(s) )
| Amount dustanding
| Mature of lohn ) | 4




TAayciher liabiliy Nfi NT/ NH__:_}\:’F] L VA

| Grand towlofliavilies | N7/ | NTZ | NA _}'\f’ A N_@

(i) | Goveiament Dues: |

Dues to departments dealing | ] | \ I
= 1

with government
{_ deeoiumodation Il

Dlues to departments dealing |
with supply of water

1
T
|
_1_

" Dues to departments dealing - B I SR
with supply of electriciry

Dues to depantments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with govemment transport
{including aircrafts and
| belicopters)

[ncome Tax Dues

WHE_I ax Dues
Service Tax_Dues —
Municipal /Property Tax Dues
Sales Tax Dues T

| Any other dues
Grand total of all Gove. dues NIZF NTL N_#_ MNA MNA

(7) Details of ession or occupation:
a. Self LATLLE. e

b. Spouse . B\t ur |~ _ fote ¢ Magee. yy. Qom
(%) My cducational Qumﬁun is = under; A -'?5' 5‘5"5‘*‘"”; 784448, /
vee colere Kot 308, B How's) T0 - viivedids e chapeyiyr: 2008
(Give details nfh:ghest | / Unlversity education with full of the uem ate/ diplomal degree

(Mame of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate ShISMULKum. |ca yita ey Asaiy
2. | Full postal address VINHPO.- Mevmolo v e, P2 - Srt wal,
3. [ Number and Name of th it d |
B o r al nrmiu e constitpency an fc'(}r ﬁnmubd{ﬂ ﬁﬂm,’, 1

3. | Name of the Political party which set up the s

candidate {otherwise write *Independent’) Tm""{_'— 015"‘){ {\'H’H 23 mr_-’_J e
4. | (a) Number of cases in which eonviction arder NT L

passed (other than those referred 1o in Form 26) —_ ]




r _h-- Tu.:;l" -_-T:h.: ol B '||'_ ._ _~: hwere [E-'g — 1
Eelerocradilagude NIZ i

ST PAMaf T : ' -I'"Fe:. o which best Tl e S :

:._ _1_._" e ik - | Ingvmes Tax Return filed | ]

U | (a} Candidate NT | 5 5 o7 A 4[_ NS i

__EEMKFI 384_____' SACEL -V agrd

.| (e)Dependents ~ A7 A R R '

1. _ Dretails of Assets and Liabilities in rupees |

[ Description _i_Sr.lf | Spouse | Dependent-1| Dependent-Il | Dependent-[il |

.. Moveable ¥

|- Assel (Total value) I~ E?QW 292 ?L NH ¢ T NH Nﬂ i

B | F hil

L NI} fs‘E*? Eacpﬁ_ N" A N A NA

(i) | Purchase Price and
mmontle ey | NACINIZ NCA| NGR | AR
A {Total Value) ! | ]
" nabieeo " I NA J52% Np| NeA | N
Assel (Total Valug) ) —
7 :f:l'—f;’""" NIZ INTZI AR AN-B N-A
] OVemimant
dues (Total) AN-A [NA N*lq N-RA Npl
{ii) Loans from Bank,

Financial Instinionsand N} B | N -A | M- Al N-A N-R

athers (Total)

£, | Highest educational qualification: B pl LHD‘*LJ:) g f _S‘M q;( MF} X

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College/ University and the year in which the course was completed. )

YERIFICATION

I, the deponent, above named, do hereby verify and declare that the conterns of this affidavit are rue and corvect 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declure that @

{4} there is no case of conviction or pending case against me other than those menticned in items 3 and 4 above;

i1} L iy spouse, or my-dependems do not have any asset or lability, other than those mentioned in items 5 and 6
anove.

'h'n:rjr_ic-;],al..gf.lf:’."?.g..hf‘.. - .....Lhistlu:.....42..!........._._._._.....da.;.l of..... SE—P{_ | S

DEPONENT

¢ gvaal % ”1‘{)\‘



Nate: 1 Affidavit snould be filed latest by 3.00 PM on the last date of filing nominations.
Z Adfidavit suould be sworn before an Uuth Commissioner or Mugiatrate of the First Class or hefore i Moiir
Publiz.
A All columna should be {iled up and o column to be lel blank. IFthere is no information e fumish o espod of
any it=m, either “Nil" or “Not agplicable”, a5 the case may be, should be mentioned
4 The affidavit should be eithor typed or written legibly and neathy
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